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in the House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)... Sit down. ...(Interruptions)...
I will allow you later. ...(Interruptions)... You don’t worry. ...(Interruptions)... 1 will
take care of that. ...(Interruptions)... That is why I am trying to reduce it to one
hour. You are not understanding that. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, I am not asking to reduce it. ...(Interruptions)...
I am only pleading that the Lok Sabha is sitting. ...(Interruptions)... Please call the

Minister. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is what I am saying. [ am trying to reduce
two hours to one hour. So, you also cooperate with me rather than getting angry.
...(Interruptions)... You also cooperate with me. ...(Interruptions)... The sense of the
House is one hour for discussing this Bill. Mr. Reddy I will allow you after this

Bill is passed. Now, Mr. Piyush Goyal.
SHRI TAPAN KUMAR SEN: It can't be one hour.

MR. DEPUTY CHAIRMAN: You will get your time.

GOVERNMENT BILLS — Contd.
The Coal Mines (Special Provisions) Bill, 2015

THE MINISTER OF STATE OF THE MINISTRY OF POWER; THE MINISTER
OF STATE OF THE MINISTRY OF COAL; AND THE MINISTER OF STATE OF
THE MINISTRY OF NEW AND RENEWABLE ENERGY (SHRI PIYUSH GOYAL):

Mr. Deputy Chairman, Sir, I move:

That the Bill to provide for allocation of coal mines and vesting of the right,
title and interest in and over the land and mine infrastructure together with mining
leases to successful bidders and allottees with a view to ensure continuity in coal
mining operations and production of coal, and for promoting optimum utilization of
coal resources consistent with the requirement of the country in national interest and
for matters connected therewith or incidental thereto, as passed by Lok Sabha and

as reported by the Select Committee of Rajya Sabha, be taken into consideration.

At the outset, I would like to thank the Chair, hon. Members and leaders of
all political parties in this House for having agreed to take up this very important
Bill on the last day of the first half of the Budget Session. I believe there is scope

for constructive criticism.
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MR. DEPUTY CHAIRMAN: Thank you very much. Now, the motion is moved.
There is one amendment by Shri P. Rajeeve, for committal of The Coal Mines
(Special Provisions) Bill, 2015, as passed by Lok Sabha and as reported by the Select
Committee of Rajya Sabha, to the same Select Committee for further consideration.

The Member may move the amendment now.
SHRI P. RAJEEVE (Kerala): Sir, I move :

"That the Bill to provide for allocation of coal mines and vesting of the right,
title and interest in and over the land and mine infrastructure together with
mining leases to successful bidders and allottees with a view to ensure continuity
in coal mining operations and production of coal, and for promoting optimum
utilization of coal resources consistent with the requirement of the country in
national interest and for matters connected therewith or incidental thereto, as
reported by the Select Committee of the Rajya Sabha, be recommitted to the
same Select Committee for further consideration, with instructions to report to
the Rajya Sabha by the last day of the first week of the next Session."

Sir, I have proposed the amendment to recommit the Bill to the Select Committee
in order to uphold the democratic principles of the functioning of the Select Committee.
This should send a message to all future Select Committees that if they do not

function in a proper manner, this House is supreme, and the House has the power
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as per the existing rules, to recommit the same Bill to the same Committee for

further examination. So, I move my amendment.
The questions were proposed.

THE MINISTER OF URBAN DEVELOPMENT, THE MINISTER OF
HOUSING AND URBAN POVERTY ALLEVIATION; AND THE MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Sir, it is a very
unfair comment. The Select Committee, in its collective wisdom, has discussed it

and sent it back. If you are not satisfied, that is a different matter. ...(Interruptions)...

SHRI P. RAJEEVE: Sir, I have every right to express my opinion. I am expressing

my opinion. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is okay. ...(Interruptions)... Let us not have

a ...(Interruptions)...

sft %A @rft ((ER) : W=, AR AE 3G YT WR B ... (aU™). .

MR. DEPUTY CHAIRMAN: Let us not start a new controversy. Let us proceed
with the Bill. Both the motion and the Bill are ready for discussion.

SPECIAL MENTIONS*
Demand to withdraw the proposal to amend Section 498A of L.P.C.

MR. DEPUTY CHAIRMAN: Shri Digvijaya Singh. ...(Interruptions)... What is
the matter, Mr. Reddy? ...(Interruptions)...

SHRI PALVAI GOVARDHAN REDDY (Telangana): Sir, I want to leave for
Hyderabad. My wife is seriously ill. I may be permitted to lay my Special Mention.

MR. DEPUTY CHAIRMAN: You may lay it and leave.

SHRI PALVAI GOVARDHAN REDDY: Sir, violence against women is violence
against humanity and human rights. The hon. Supreme Court has rightly observed
in 2010 that Section 498A is a weapon in the hands of disgruntled women, as it
protects married women from being subjected to cruelty by the husband and his

relatives, as it is working as a shield for women.

Now, the Government is proposing to amend Section 498A and making the offence

compoundable and it also proposes to allow compromise and settlement between the

* Laid on the Table.



